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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELH

EXECUTION APPLICATION NO. 84/2025
IN
ORIGINAL APPLICATION NO. 438/2023
NEWS ITEM IN INDIA TODAY DATED 14.06.2023 TITLED 2

MINORS AMONG 4 KILLED AS EXPLOSION ROCKS ILLEGAL
FIRECRACKER GODOWN IN UP OWNERS HELD"

STATUS REPORT ON BEHALF THE RESPONDENT NO. 1-DISTRICT
MAGISTRATE, SAMBHAL ALONG WITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH: _
I, Ankit Khandelwal, S/(y.'ff‘.‘.‘."..'f‘.'?ﬁ‘.‘f'lﬁded about..27..... years, presently

posted as, District Magistrate, Sambhal, Uttar Pradesh, do hereby

solemnly affirm and respectfully submit as under: -

1. That I am presently posted as above and am well conversant with
the facts and circumstances of the present case. I am duly
authorized and competent to swear this affidavit on behalf of
Respondent before this Hon'ble Tribunal.

2. That the accompanying ;ompliance repart has been prepared
under my instructions and based on official records maintained in
the ordinary course of business by the Respondent.

3. That the contents of the accompanying report are true and correct

to my knowledge and belief, based on official records. Nothing
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material has been concealed therefrom and no part of the same is
false.

4. That the present compliance report is being filed on behalf of
Respondent No.1- District Magistrate, Sambhal, in compliance of
the Order dated 17.03.2026 passed by this Hon’ble Tribunal in the
present matter.

5. That in the OA No. 438/2023 in question, the Hon'ble Tribunal
passed an order dated 22.04.2025, in which, under para 90, the
Hon'ble Tribunal issued the following directions:

Direction to the District Magistrate, Sambhal;

a. The District Magistrate, Sambhal is directed to ensure
payment of 1 balance compensation amount of Rs. 16 lakhs
each to legal heirs/dependents of Shivaiya/Naseem wife of
Pappu and Om son of Monu alias Jaswant respectively.

b. The District Magistrate is directed to decide the question of
entitlement of other members of family of respondent no. 1-
Shabir Ali (Project Proponent) for payment of compensation
for death of Guddo wife and Anam daughter of Shabir Ali
respectively in the fire incident by taking into consideration
the relevant evidence/material regarding their involvement in
the illegal activity and other attendant facts and circumstances
after giving opportunity of being heard to them.

c. The District Magistrate, Sambhal is directed to ascertain the
nature of injuries of all the injured persons. Percentage of
burns suffered by them. disability if any suffered by them and
medical expenses incurred by them and to determine and
disburse the compensation payable on the basis of the
compensation scale laid down by this Tribunal as per
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percentage of burns/grievous injury/disability .?'Uﬁ‘ ered by f/7€
injured persons, as the case may be after giving opportunity
of being heard o

d. The legal heirs/dependents of the deceased, the injured and
owners of the neighbouring houses damaged cannot be made
to suffer due to non-availability of sufficient funds in the
District Administration as submitted by the District Magistrate,
Sambhal. Therefore, in the facts of this case UPPCB is directed
to transfer the amount of compensation, payable to the legal
heirs/dependents of the deceased, the injured and owners of
the neighbouring houses damaged, to the District Magistrate,
Sambhal, on making of reference by him in this regard, out of
the environmental compensation amount lying deposited with
it, for disbursement thereof to the legal heirs/dependents of
the deceased, the injured and owners of the neighbouring
houses damaged. .

€. However, after disbursement of the compensation as directed
above, the District Magistrate, Sambhal shall recover the
compensation amount paid from respondent no. 1-Shabir Alf
as arrears of land revenue in accordance with law to the
extent possible and transfer the amount recovered from
respondent no. 1-Shabir Ali to UPPCB for deposit in
environmental compensation account. In case the entire
amount is not recovered from respondent no. 1-Shabir Al
then the balance amount shall be payable by the State and
the District Magistrate, Sambhal shall transfer the amount so

paid by the State to UPPCB for deposit in environmental
compensation account.

6. That in view of the above, in order to comply with the directions
issued by Hon'ble Tribunal and in various cases related to the
explosions in illegal firecracker warehouses in various districts of the

state, the following decision was taken in the meeting convened on
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22.09.2 irman
025 under the chairmanship of Chief Secretary, Government
of Uttar Pradesh.

"The process of taking decision on filing Special Leave Petition
In Hon'ble Supreme Court against the order dated 22.04.2025
of Hon'ble Tribunal passed in OA No. 438/2023 News item in
India Today dated 14.06.2023 titled "2 minors among 4 killed
as explosion rocks illegal firecracker godown in UP owners
held" (District-Sambhal) will be done by the concerned District
Magistrate and Home Department, Government of Uttar
Pradesh.”

7. That by this office's letter No. 200/DI.A.P.P./2025-26 dated

12.12.2025, the Pﬁncipal Secretary, Government of Uttar Pradesh,
Lucknow was requested to grant permission to file Ia Special Leave
Petition in the Hon'ble Supreme Court, New Delhi against the order
dated 22.04.2025 in the matter in questidh, along with requesting
to appoint the AOR. True copy of Letter dated 12.12.2025 is
hereby annexed and marked as Annexure P/1. |
8. That further in continuation of the above, by letter No./Six-Pu-
5/2025 Home (Police) Section-5 dated 23.12.2025 of the Deputy
Secretary, Government of Uttar Pradesh, regarding filing of Special
Leave Petition in the Hoﬁ'ble Supreme Court, New Delhi against the
oncerned

order dated 22.04.2025 passed in OA No. 438/2023, the

AOR Ruchira Goyal, nominated through Government Order No. D-
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Justice Section-3, Government of Uttar Pradesh, was requeste

94 issued bY

dto

be contacted and her consultation provided. True copY of Letter

dated 23.12.2025 is hereby annexed and

Annexure P/2.

marked as

9. That in continuation of which, through this office’s letter No.

257/DI.A.P.P./2025-26 dated 12.01.2026, advice

was sought

regarding filing of Special Leave Petition in the Hon'ble Supreme

Court, New Delhi against the order dated 22.04.2025 passed by

Ruchira Goyal, Advocate on Record, Hon'ble Supreme Court, New

Delhi in OA No. 438/2023. Advice was provided by Ruchira Goyal,

Advocate on Record, Hon'ble Supreme Court, New Delhi, through

letter dated 04.02.2026, for filing a Special Leave Petition, and the

same was conveyed to the Deputy Secretary, Government of Uttar

Pradesh,  Lucknow, vide this = office's

letter No.

278/DLA.P.Pra./2025-26 dated 04.02.2026. True copy of Letter

dated 12.01.2026 is hereby annexed and

marked as

Annexure P/3. True copy of Letter dated 04.02.2026 hereby

annexed and marked as Annexure P/4.

10. That there it is submitted that the same was informed by the letter

No./Ch-Pu-5/2026 dated 16.02.2026 of Special Secretary,
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Government of Uttar Pradesh, Home (Police) Section-5, Lucknow
that through Government Order No.-1/1239429/2026 dated
16.02.2026 of Justice (Writ Law Advice) Section-6, and permission
was granted to engage Ruchira Goyal, Advocate on Record, Hon'ble
Supreme Court, New Delhi, for filing a Civil Appeal against the order
dated 22.04.2025. True copy of Letter 16.02.2026 is hereby
annexed and marked as Annexure P/5.

|1 That through Letter No.321/D.AP.P./2025-26 dated 17.03.2026
sent to Additional Chief Secretary, Government of Uttar Pradesh,

Home (Police) Section-5 it was informed that the Spécial Leave

Petition was registered 16.03.2026 with Diary No. 16336/2026 with

the Supreme Court and is yet to be listed before the Hon'ble

Supreme Court. Therefore, the answering ,_Respondent humbly

request the Hon'ble Tribunal to grant additional time in the above

matter till the disposal of the said SLP. True copy of Letter

17.03.2026 is hereby annexed and marked as Annexure
P/6. |

12.That in case of any further development with regard to the

arrangement of the further compensation, the answering

Respondent craves liberty to file an additional document later in the

proceeding.

2 -
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13.That the present reply is being filed in compliance with the directions

of this Hon'ble Tribunal and the answering respondent respectfully

submits that the same may kindly be taken on record.

-

DEPO\I'%HVT

VERIFICATION

I, the above-named deponent, do hereby verify that the contents of writ
petition are true and correct to my knowledge and belief. Nothing material
has been concealed therefrom.

Verified at $awlte_on this 1€ day of Jégl, 2026 )

’ «éﬂ L » DEPONENT
282 |
e

ignature /Thumb

CMMATRA PAL SINGH ADVOCATE ()
NOTARY PUBLIC CHANDAUS! Sl
DISTRICT-CAMBHA. UP - Thro

District Magistrate Sambhal
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RIER TS A & {5 (377-13.06.2023 P 9 vt w72 6.00 o o, e
BT TN, aaﬂagr—-rh SIS H Rue iR oreft g3 sft ardie wveer % wor o <y
UERI/ARIATSI & 3T o & fa¥ple & T & ST e & AR 3feft &7 et uf w5y 3
SRR &1 TIT T AT 3MT-UI & P8 HOHI § TN 37 7€ off| 39 w1 & 04 cafhall B gy o
Tt off T 09 TRk BT 81 R 2l
T TeHAT & T H AHA A R AR, 78 fees! b w&a: Fe 5
27 ¥ O.A. No. 438/2023 AR &8 offl @ O.A. No. 438/2023 ¥ FFHIT Iy &Ra
sy, 7 Roel gRT STy AT 22.04.2025 iR fhar mar &, et e forareis siar
foTaa 2:-
‘Directions to the Chief Secretary, Government of Uttar Pradesh
i The Chief Secretary, Government of Uttar Pradesh is directed to review and
update the existing mechanism in the State to check illegally operating
commercial activities in hazardous substances, hold a meeting with all the
concemned stake holders and issue appropriate instructions after necessary
deliberations, for taking of appropriate remedial measures to avoid recurrence of
such incidents in future and to periodically oversee working of the mechanism
and compliance with the instructions and environmental norms.

Directions to the District Magistrate, Sambhal

ii. The District Magistrate, Sambhal is directed to ensure payment of balance
compensation amount of Rs. 16 lakhs each 0 legal he"S/dependen,ts of
Shivaiya/Naseem wife of Pappu and Om son of Monu alias Jaswant respectively .r

ifi. The District Magistrate is directed to decide the question of entitiement of otf:;r
members of family of respondent no. 1- Shabir Ali (Project Proponenti] i
payment of compensation for death of Guddo wife and Anarm daughter o fevant
Ali respectively in the fire incident by taking into consideration the 1€
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being heard {0 ther . to decide the question of entitlermen
. Tho Ditict Magistate drece? ! o, 1-ghabir Al project Proponent) for
' - dent no. 1- ' o ident b
pers of family of respon , the fire incide y
- sation for destruction of their hous€ in . o
payment of compen ‘dence/mafeffa | regarding

the relevant eVvi

vity and other attendant facts and circumstances

taking into consideration
involvement in the illegal acti

Vi j i to them.
after giving opportunity of being heard oS
The District Magistrate, Sambhal is directed to get all other affected ho

examined by technical experts with due notice to the owners of the neighboring
houses damaged and determine and disburse compensation payable for the
damage to the houses caused by the explosion/firé incident after giving
opportunity of being heard to the concerned owners of the neighboring houses

Vi

damaged.
91. The legal heirs/dependents of the deceased, the injured an
houses damaged cannot be made to suffer due to non-availability of sufficient funds in

the District Administration as submitted by the District Magistrate, Sambhal. Therefore,
in the facts of this case UPPCB is directed to transfer the amount of compensation,
payable to the legal heirs/dependents of the deceased, the injured and owners of the
neighboring houses damaged, to the District Magistrate, Sambhal, on making of
reference by him in this regard, out of the environmental compensation amount lyin

deposited with it, for disbursement thereof to the legal heirs/d .
oconsed the i . irs/dependents of the

, the injured and owners of the neighboring houses damaged

92. However, after disbursement of the compensation as direct .
Magistrate, Sambhal shall recover the compensation a ?C ed above, the District
mount paid from respondent no. 1-

d owners of the neighboring

environmental compensation account. In case the i
respondent no. 1-Shabir Ali, then the balance arm entire a
ou,
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Suerel aRR o @ e @ ), s e e iR e, ganar 1. Jedd AT, T3 fRedl @
R JETd faem CREll it (Special Leave Petition) afva & oM ég RIS SYE RIAT AT 8 i
fyead -
1. From the record, it transpires that on 14.06.2023, an explosion occurred at premises situated in
Gunnour Township, District Sambhal, which was being used as an illegal firecracker godown, resulting
in the death of four persons, including two minors. The blast also caused significant damage to
neighbouring houses and properties. The incident led to initiation of criminal proceedings against the
person concerned, namely Shabbir Ali, who is stated to be the owner/operator of the premises. It is
not in dispute that the activity being carried out at the site was wholly illegal and unauthorised,
without any licence or permission from the competent authorities. _
2. On the same date, a news item titled “2 minors among 4 killed as explosion rocks illegal firecracker
godown in UP, owners held” was published in India Today. Taking Suo motu cognizance of the said
report, the Hon’ble National Green Tribunal, Principal Bench, and New Delhi registered Original
Application No. 438/2023.
3. Pursuant to the registration of the aforesaid Original Application, notices were issued by the Hon'ble
Tribunal to the District Magistrate, Sambhal, the Uttar Pradesh Pollution Control Board, the Chief
Controller of Explosives (PESO) and the State of Uttar Pradesh. In compliance with the directions of the
Hon'ble Tribunal, the District Magistrate, Sambhal caused service of notice upon the alleged project
proponent/owner, namely Shabbir Ali, and filed an Affidavit of Service dated 16.01.2025, duly affirmed
and notarised, placing on record proof of service and acknowledgment of receipt by the said
respondent.
4. During the course of proceedings, the District Magistrate, sambhal placed on record the factual
details relating to the incident, including the registration of FIR No. 218/2023 against Shabbir Ali, the
owner of the premises, under various provisions of the Indian Penal Code and the Explosives Act, 1884.
The Hon’ble Tribunal has recorded that during investigation, 2 substantial quantity of explosive
material, stated to be approximately 2000 kilograms (burnt/partially burnt), was recovered from the
premises, clearly establishing that the activity being carried out was wholly illegal, unauthorised andin
gair;!:tHviolation (..)f the Explosives Act, 1884 and the Explosives Rules, 2008. IR No
2.19/202:r:,\,ble Tnbuna! has fufther recorded that, apart frorT\-FlR No. 218./2023. a ?ﬁp?rateanother.
Srémises co:s also reglstered in relation to recovery of addll!ona'| explosive materia r:hrzeted o
chifical procge;'md with the fame accused. The accused Shabbir Ali was arre.ste.d, Ch:rg'e-'stration Jiso
placed edings are pending before the competent criminal court. The D|stncp§ mini -
on record the steps taken for rescue operations, medical treatment of the injured persons,

TRy,
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§ Afterlcgnsi:zr;rrfprgengngrtj of the District Magistrate, Sambhal, the UPPCB and PESO, the Hon’ble
Tribun? ‘vb'|'t laid d reer dated 22.04.2025 held that the incident attracts the principles of
abSO‘“te I|a’ ility a§b ai | own in M.C. Mehta v. Union of india.

.Th‘? Hon bleﬂ;frl 'u?\?thzll‘s f‘f”hef held that the right to life under Article 21 of the Constitution of
|ndia includes the rnghttofive ina safe apd pollution free environment, and that the failure to prevent
quch hazardous activity amounts to a violation of constitutional obligations. Relying upon Articles 21
and 48A Of, the Constitution, as well as the provisions of the Disaster Management Act, 2005, the
Hon'ble Tribunal has held thaF .the State and its authorities cannot absolve themselves of
responsibility, even where the activity is illegal and criminal in nature.,

8. In para 32’39 _Of the lmpugnesi Order, the Hon'ble Tribunal has held that the liability of the State to
compensate victims O.f such accidents is absolute and unconditional, and that the financial incapacity
of the violator or the illegal nature of the activity cannot be a ground to deny or dilute compensation.
The Tribunal has further observed that the State is under a continuing obligation to ensure effective
regulation of hazardous activities and to provide redress to victims where such regulation fails.

g. Applying the aforesaid principles, the Hon’ble Tribunal has disposed of the Original Application by
directing that enhanced compensation be paid to the victim's families, fastening responsibility upon
the State with liberty to recover the amount from the project proponent/violator and other
responsible persons, including erring officers, if so advised.

10. Further, the Ld. Tribunal has issued a series of direclions for the District Magistrate, Sambhal,
including directions to ensure payment of the balance compensation to the legal heirs/dependents of
certain deceased victims. The District Magistrate has also been directed to decide the question of
entitlement of the family members of the project proponent for payment of compensation in respect
of certain deaths, after examining their alleged involvement in the illegal activity and after affording an
opportunity of hearing. Further directions have been issued to reassess the nature and extent of
injuries suffered by the injured persons, including the percentage of burns, disability, if any, and
medical expenses incurred, and to determine and disburse compensation in accordance with the scale
laid down by the Tribunal. The District Magistrate has additionally been directed to determine
entitiement of compensation for destruction of the project proponent’s house as well as for damgge
caused to neighbouring houses, After technical examination and after granting opportunity of hearing
to the Concerned parties. .

11. Having examined the factual conspectus, | am of the considered view that the nppugned or,der
raises serious and substantial questions of law, particularly as regards the extent to which the Hpn ble
Tribunal can fasten primary pecuniary liability upon the State exchequer for acts which are admetedly
illegal, unauthorised and criminal, carried out by private individuals without any Iicefxce or sanctllon. If
the said order is allowed to attain finality without challenge, it may severely prejudice the_consnstent

legal position of the State of Uttar Pradesh in future proceedings before the Hon’ble Tribunal and

other forums. . ’ .

12. In view of the detailed findings recorded by the Hon’ble Tribunal, the final natu.re of the l‘m.pugr;‘e

order, and the significant legal and financial implications involved, | am of the conadered opinion t 13(;

the present case is fit for filing a Civil Appeal under Section 22 of the National Green Tribunal Act, 20

before the Hon’ble Supreme Court of India

13. 1 am also of the view that the DM should forthwith de

members of the guilty party. _
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